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Furtner discussion on .the following resolution which was

introduced earlizsr in the sitting of the House on . 22 Marcn, 199:&

ana the otner four resolutions whicn have obtained the priority

" in the balloting shall take place on Friday, the 10th January,199%: -

il
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Resolution Name of Member Text of Resolution Date of
Nunoer : Introduc-
i ‘ tion.

le, . Dr. A.K. Walia This House resolves 22.3,.956
. tiat East Delhi :
naving 1/3rd popula-
i R T tion of Delni be given
1/3rd of Delii's
total water supply.

i 1
7

24 smt. Ta jcar Babar This House resolves that
SJ‘.ln Raj Kumar Cl-lu\hlan keeping il] View the
Sh. Matin anhmed establisned parliamentary

practice and to enaple the
electel representatives to
ilignlignt the problems of
Deluaities, wiiicn are mounting
witih each passing day, the
Government must convene a
minimway of three session
in & vear and tihe total
nunber of yearly sittings
shoulu in no case be less
than sixty. :

Bl Shri Sisnh Pal This House recommenas to
Govt. Qf Incia tnat the
Delhi mRent Act as assented
to by the President of
India be imbdlemented in the
Capital fortnwith.

4. Shri Suraj Pd. Paliwal This House recommenus that
the compensation amount of
land to be acquired hereafter
be fixed at a minimum of
Rs. 50 lacs per acre.

insZfen



S Siri Nand ilishore Garg This House demands tnat with
a view to curd the growing mencd
of dewry, thcsregistration of
marriages be made comnpulsory
. in Delni.
P At g b
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P.N. GUPTA
SECRLTARY



